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UNIVERSAL ANALYTICAL LAB
has been assessed and accredited in accordance with the standard

ISO/IEC 17025:2017
''General Requirements for the Competence of Testing &

Calibration Laboratories''
for its facilities at

PLOT NO. 77A, KEWAT NO. 222, DHARUHERA, REWARI, HARYANA, INDIA

in the field of

TESTING
Certificate Number: TC-5023

Issue Date: 12/02/2024 Valid Until: 11/02/2026

This certificate remains valid for the Scope of Accreditation as specified in the annexure subject to continued
satisfactory compliance to the above standard & the relevant requirements of NABL.

(To see the scope of accreditation of this laboratory, you may also visit NABL website www.nabl-india.org)

Name of Legal Entity: UNIVERSAL ANALYTICAL LAB

Signed for and on behalf of NABL

N. Venkateswaran
Chief Executive Officer
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HDM 

F.R. Sub.: -
SDEIJE-4, I1, Rewari & NNL| Dy. Supdt. 

Acctt. 

HARYANA SHAHARI VIKAS PRADHIKARAN 
OFFICE OF THE SUPERINTENDING ENGINEER, HSVP, CIRCLE - I, 

HSVP COMPLEX, SECTOR-14, GURUGRAM. 
M sehsvp1ggm@gmail.com 

C.C. Clk Est. CIk 

Asstt. 

Tender Clk 

RTI CIK Grie Clik NMisc CIk 

EOR IMMEDIATE ACTION PLEASE 

ecutive 

To 

pivssion 

Engine, 

1041 

The Chief Engineer-I, 
HSVP, Panchkula. 

Memo No. Dated: 

Detailed cost estimate, bill of quantities for upgradation and 
renovation of existing 15 MLD Main Pumping Station, 5 MLD 
capacity STP complete sewage treatment plant based on 
sequential batch reactor process technology, 5 MLD capacity 
with proposed tertiary treatment plant including treated 
effluent sump, treated effluent Iifting pumps, receiving 
chamber, flash mixers chemical solution tanks with metering 
pumps, flocculator basin, inclined tube settler, rapid gravity 
filters, chlorine contract tank with treated water disposalI 
pumps, chlorination complete in all respect including related 

0124-4267236 

& contingent work thereto including D.G. Set, transformer & 3|\2contingent electrical mechanical, piping & instrumentation 
works at sewage treatment works with operation 
maintenance for 3 months trial run period with 5 years 
including 12 months defect liability period at Dharuhera (HSVP) Haryana. 

Endst No. 339o76 

Kindly find enclosed herewith the detailed project report of the above cited subject work as received from the Executive Engineer, HSVP, Division, Rewari. The necessity for above work has been fully described in the report of estimate. The above detailed project report has been framed by the approved consultant M/s Comprehensive Envirotech Engineers Pvt. Ltd. Gurugram. There is no budget provision exist in the financial year 2025-26 and same has been demanded through re-appropriation of budget. The above detailed project report has been checked in the office of Executive Engineer, HSVP, Division, Rewari as well as this office for amounting to Rs.11.95Crores with 18% GST extra, total amount comes out to Rs.14.11Crores and recommended for arranging its technically and administrative approval. 
DA/- Detailed Project Report 

Dated: 

A/C Rs.14.11Crores. 

Superintending Engineer, 
HSVP, Circle-I, Gurugram. 

A copy of the above is forwarded to the Executive Engineer, HSVP, Division, Rewari w.r.t. his office letter No. 322404 dated 06.10.2025 for information and necessary action. 

Superintehding Engineer, 
HSVP, girkle-, Gurugram. 
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HARYANA STATE POLLUTION CONTROL
BOARD

Regional Office Rewari, SCO D-6 & D-7, Suncity
Commercial Complex, First Floor, A-Block, Sector-

6, Rewari-123401. Email- hspcbrodr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :STP 5 MLD
                HUDA, Sec-6, Dharuhera

                                                                                    
Subject: Grant of consent to operate to M/s STP 5 MLD.
              Please refer to your application no. 52807340 received on dated 2025-12-01 in
regional office Rewari.With reference to your above application for consent to operate,M/s
STP 5 MLD is here by granted consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 12074135026REWCTOW52807340 Dated:16/01/2026

Consent Under  WATER

Period of consent  16/01/2026 - 30/09/2026

Industry Type  Sewage Treatment Plant (5 MLD and above)

Category  BLUE

Investment(In Lakh)  966.45001

Total Land Area(Sq.
meter)

 5058.0

Total Builtup Area(Sq.
meter)

 2099.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  5000.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Onland Percolation

2.	Trade

Domestic Effluent Parameters

1. BOD 10 mg/l

2. COD 50 mg/l

3. TSS 20 mg/l

4. pH 5.5.9.0

5. Faecal Coliform 100 MPN/100ml

6. O&G 10 mg/l

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA
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Regional Officer,  Rewari

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

Emission parameters

1. NA

Product Details

1. Treated Sewage 5000 Kilo liters/Day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. HSD 50 Ltr/day

Raw Material Details

Untreated sewage 5000 Kilo Liters/Day

NIPUN 
GUPTA

Digitally signed 
by NIPUN GUPTA 
Date: 2026.01.16 
15:09:17 +05'30'
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

 1. The Board shall monitor the performance of STP of the project and check its all
compliances within 01 month. 2. In case the performance of STP of the project is found
adequate and analysis results of the treated sewage are within the norms, the Board may extend
its further consent to operate for 01 year and further check the performance of sewage
treatment plant on quarterly basis. 3. During the first 06 months, in case the project
proponent/Resident Welfare Association/Institution fails to achieve the prescribed standards
and the performance of STP is found inadequate and fails to comply with other environment
compliances, additional prosecution under the provision of the Water Act, 1974 shall be
launched alongwith imposition of additional amount of environmental compensation on the
project proponent/residential complex. 4. During the upgradation period of STP, the project
proponent/Resident Welfare Association shall achieve the values of the parameters in the
treated wastewater better than the values of the parameters as mentioned in the analysis results
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of the last samples collected by the Board. 5. The provisional consent to operate (CTO) so
granted shall be without prejudice to the action taken for past violations and CTO so granted
will have no effect on prosecution action or any other penal action taken or to be taken by the
Board against such projects. 6. This provisional CTO is prejudice to any action under the
provisions of applicable laws / acts / notification / courts order to be taken in respect of any
violation at any stage without any claim of the unit. If the unit fails to comply the
provisions/conditions of CTO, various applicable provisions of concerned departments /
agencies / authorities / any relevant decision of court, the consent to operate so granted shall be
revoked automatically without giving any notice. 7. Unit will not use D.G. sets without
converting the D.G. sets to Dual fuel & install retrofit APCD within the prescribed time limit
prescribed by CAQM, afterward unit will operate the D.G. sets for the time limits prescribed &
will maintain logbook for running hours of D.G. sets as per CAQM directions issued time to
time. 8. Unit will not change the quantity of domestic effluent/trade effluent/ air emissions
sources without prior permission of the Board. 9. Unit will deposit balance fee/ environmental
compensation applicable on the unit, if any found at any stage pending/applicable against the
unit, unit will be liable to pay the same. 10. Unit will comply with all the direction issued time
to time by HSPCB, CPCB, CAQM, Hon’ble NGT, Hon’ble Punjab & Haryana High Court,
Hon’ble Supreme Court of India and other concerned authorities. 11. The flow meter data shall
be displayed online with the system of HSPCB/CPCB. 12. Install and maintain OMD/web-
based (PTZ) cameras with online connectivity at inlet/outlet/bypass of the STP. 13. The unit
will maintain the canal/channel used for supplying treated water for irrigation purposes to
agricultural land and STP campus. 14. Unit will submit compliance of above general and
specific conditions within 3 months. 15. Unit will deposit the environment compensation
amount as and when imposed by HSPCB within stipulated time period.
 

 

Regional Officer, Rewari

Haryana State Pollution Control Board.
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(u* uNrvERsAL ANALyncAL tAB pvr. LTD.
AN ISO 9OO1 CERTIFIED & GOVERNMENTAPPROVED LABORATORY

Works : Plot No. -77-77A,Khevat No.222,Opposite HUDA Sector- 4A, Nagarpalika, Dharuhera-123106, Distt. Rewari (Haryana) y';frlfrW
E-mail : universalanalyticallab@gmail.com, info@universallab.in, Web: wwwuniversallab.in
Mob.:+91 9992929181, +91 9729948882, +91 8s09906s16 

ww'urrr'ErDqrrqu'rrr 
*,,s#rJli,g**

Report No: UAL/DHI -1297 I l0 125

Issued to:
5.0 MLD S.T.P.
Sector-6
Dharuhera Haryana

A. SAMPLE PARTICULARS:

1. Name of the Unit
2. Type of the Sample
3. Date of Sampling
4. Point of Sample Collection
5. Purpose of Analysis
6. Sample Collected/ Supplied by

B. TEST RESULTS:

Date: 01/1112025

Customer's Ref No: Verbal

Dated: 27/1012025

Lab Job Order No:1632110125

Period of Testinsz 2811012025 to 0l/1 112025

5.0 MLD S.T.P.
Treated Sewage Water Sample
28/10/2025
From STP Outlet
Monitoring
By Customer

Sr.
No.

Parameters Result
Std. Limits

(as per HSPCB)
Test Method

I Colour Colourless rs-3025 (P-4)

2 Odour Odourless rs-3025 (P-s)

J prl 8.04 5.5-9.0 rs-302s (P-r l)

4 COD, mg/l 40.0 50 APHA 241h Ed.522o-B

5 BOD (at 27oC for 3 days), mg/l 8.2 10 rs-3025 (P-44)

6 'l'otal Suspended Solids, mg/l 6.0 20 rs-302s (P-r7)

7 Oil & Grease, mg/l <3 rs-3025 (P-39)

8 Conductivity pmhos/cm 1645 rs-302s(P-r4)

9 Ammonical Nitrogen (as N), mg/l 6.3 rs-3025(P-34)

t0 Faecal Coliform, MPN/I 00ml 70 <100 1S-1622

lt 'l'otal Colifonn, MPN/l 00ml 120 ts-1622

12 Faccal Streptococci, MPN/I 00ml 30 ts-1622

,-.fl-:ffi
Microbiologist

Note : L This report is not to be reproduced wholly or in part and @nnot be used as an evidence in the court of law
2. This report should not bo us6d in any advertising media without our speoial pemission in writing.
3. Sample will be destoyed after retention time unless otheMise speciried.
4. The results are related to the test items only.

Technical Manager

Page 1 of 1

Testing Facilities : Drinking Water, Borewell Water, ETPiSTP, water, Construction Weter, DM Water, Ambient Air, Stack Emission,

I I

Aut{er{zed Sffiatory
Ajeet Si

Annexure - F
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(uat uNrvERsAL ANALyTTcAL LAB pvr. LTD.
AN ISO 9OOI CERTIFIED & GOVERNMENTAPPROVED LABORATORY

Works:Plot No. -77-77A,Khevat No.222,Opposite HUDASector-4A, Nagarpalika, Dharuhera-123106, Distt. Rewari(Haryana) ,lfrlrfrlff
E-mail : universalanalyticallab@gmail.com, info@universallab.in, Web :www.universallab.in jtfylgtf
Mob.: +91 9992929181, +9'19729948882, +91 8569966516 cErrFrc^rEroorsrc..Eo

Report No: UAL/DHI -37 41 12125

Issued to:

5.0 MLD S.T.P.
Sector-6
Dharuhera Haryana

Date: 1011212025

Customer's Ref No: Verbal

Dated: 0411212025

Lab Job Order Noz 487112125

Period of Testingz 0611212025 to 1942!2021

A. SAMPLE PARTICULARS:
1. Name of the Unit
2. Type of the SamPle
3. Date of Sampling
4. Point of Sample Collection
5. Purpose of Analysis
6. Sample Collected/ SuPPlied bY

TEST REPORT

5.0 MLD S.T.P.
Treated Sewage Water SamPle

0611212025

From STP Outlet
Monitoring
By Customer

Ajeet Singh
Technical Manager

Page 1 ol 1

B. TEST RESULTS:

Sr.
No.

Parameters Result
Std. Limits

(as per HSPCB)
Test Method

I Colour Colourless rs-302s (P-4)

2 Odour Odourless rs-302s (P-s)

J pH 7.95 5.5-9.0 rs-3025 (P-l l)

4 COD, mg/l 40.0 50 APHA 24th 8d.5220-B

5 BOD (at 27oC for 3 days), mgll 8.2 l0 rs-302s (P-44)

6 Total Suspended Solids, mg/l 13 20 rs-3025 (P- 1 7)

7 Oil & Grease, mg/l <3 rs-3025 (P-39)

8 Conductivity pmhos/cm 1930 rs-302s (P-14)

9 Ammonical Nitrogen (as N), mg/l 7.5 rs-302s (P-34)

10 Faecal Coliform, MPN/100 ml 70 <100 rs- 1622

il Total Coliform, MPN/I00 ml 120 ts-1622

12 Faecal Streptococci, MPNil00 ml 40 rs- 1622

q,ffi
,r,€f"*lY

Akshay
Microbiologist

Note : 1. This report is not to b€ reprodrced wtrolly or in parl 8nd ennot be us6d as an oviden@ in iho @url of lsw.

2. This report should not be used in any advertising media wiihout our special permission in l,ifiting.

3. Sampl€ will be destoyed after retention time unless otherwiso specifiod.

4. The results are releted to the test items only.

Tesffng Facilities : Drinking Wat6r, Bor€well Water, ETP/STR water, Constructon Water, DM Watsr, AmblentAir, Stack Emisslon,

24
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fr1ru uNrvERsAL ANAL'TT'AL LAB pvr. LTD.AII ISO 9OOI CERTIFIED & GOYERNMENTAPPROYED LABORATORY

ffi:ffi*Jl1llffi:"Je#"ffifff#,:li3::,i$T,'fti1,:ffi1i?;gher*123106,Dsft Rewari(Haryana) *l{,flf#
Mob.: +91 9992929181, +91 9729948882, +91 8569966516 SEDU/ICES

No: UAL/DHJ-981112125
Issued to:
5.0 MLD S.T.P.
Sector-6
Dharuhera Haryana

CERTTF|CATE t{O. Gl 516{450

Date:2211212025

Customer's Ref No: Verbal

Dated: 16/1212025

Lab Job Order Noz 1149/12125

Period of Testing: 1811212025 to 2211212025

A. SAMPLE PARTICULARS:
1. Name of the Unit
2. Type of the Sample
3. Date of Sampling
4. Point of Sample Collection
5. Purpose of Analysis
6. Sample Collected/ Supplied by

B. TEST RESULTS:

TEST REPORT

: 5.0 MLD S.T.P.
: Treated Sewage Water Sample
: 18/1212025
: From STP Outlet
: Monitoring
: By Customer

Sr.
No.

Parameters Result Std. Limits
(as per HSPCB) Test Method

I Colour Lt. whitish rs-302s (P-4)

2 Odour Mild rs-302s (P-s)

pH 7.75 5.5-9.0 IS-302s (P-r 1)

4 COD, mg/l 48.0 50 APHA 24th Ed.522o-B

5 BOD (at 27oC for 3 days), mg/l 9.4 l0 rs-302s (P-44)

6 Total Suspended Solids, mg/l l0 20 rs-3025 (P-17)

7 Oil & Grease, mg/l <3 rs-302s (P-3e)

8 Conductivity pmhos/cm 2030 rs-3025 (P-14)

9 Ammonical Nitrogen (as N), mg/l l3.l rs-3025 (P-34)

10 Faecal Coliform, MPN/I00 ml 80 <100 ts-1622

il Total Coliform, MPN/I00 ml 120 rs-1622

12 F'aecal Streptococci, MPN/I00 ml 50 rs-1622

{urq
Mgr. / Sr. Analyst'

Akshay
Microbiologist

Note : 1. This report is not to be reproduced wholly or in part and cannot be used as an evidence in the court of law.
2. This report should not be used in any adverlising rEdie without our special permission in writing.
3. Sample will be destmyed afrer retention time unless otherwise specilied.
4. The results are related to the tost iterns only.

Orrnrr%
Ajeet Singh

Technical Manager

Page I of I
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